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Subject:- Forwarding ef copies of *ne ‘Crders passec by the -
- Central administrative Tribunal, Bangalore.

Please find enclosed herewith a copy nf the WRDER/
STAY WRDER/INTERIM ORDER/, passed by this Tribunal .in the above -
_ mentioned appllca+1on(s) on. 14:06. 94
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CENTRAL ADMINISTRATIVE TRIBUNAL
BANGALORE BENCH$BANGALORE

APPLICATION No, B16/1994

DATED THIS THE FOURTEENTH DAY OF JUNE, 1994.

Mr.'justice'P.K. Shyamsundar, Vice Chairman

mr. T.V. Ramanan, Mamber (A)

J.V.R. Shetty

s/o. Venkatappa Shetty

Assistant Executive Eugineer

C & SRC, Rajajinager, Bangalore. esss Applicant

(By Shri S. Ranganatha Jois, Advocate)

VSe

1; The Central uwater Commission
represented by its Chairman
New Dslhi - 110 OU1.

2, The Superintendinc Engineer
ceuvery & Southern River Circle
Central Water Commission
No.621, 80 Ft. Road 11 Block
Rajajinagar, Bangalore-560 010.

3. Shri Ranganatha Naik
Assistaznt Executive Engineer
office of the CMOD (Nw&S)
(D&R Wing)
Central yater Comm1551on
New Delhi - 110 001, .see RBSpONndents

(By Shri M.V. Rao, AeC.G.5.C. for R=1 & 2)

0 R D E R

(mr. Justice P.K. Shyamsunder, Vice Chairman)

we have heard the learned counsel for thse

\éppllCont and the learned Additional Central Covernment

/~"' )
P
& @« L 3 &cndlng Counsel. By an order dated 19th April, 1994
Q§g;\- iﬂﬁ:xﬁfY} é 4), th 1; ant was transferred in th blic
NS \1g@1 Q’ 4 Annexure-4), e applicant was n e e publi
N /4
\*\tik;\ ~ Aff interest from his position in Bangzlore to another in Delhi.

The applicant has questioned thie order on the ground that
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‘“ﬁﬁ/‘uhich is the sam#

Y -are the remarks 1
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while persons

besn touched hajwas metg@

In the course of hearing|fof this application, this Tribunal i
. “.‘,: . 1&

on en earlier gccasicn, ¢

counsel for the|lapplicant

submitted & repiesentatig

transfar order ﬂnd allow

directed the de

partment t

of the applican€ within g

the order, i.e.}

Il the 20tH

disposal by the|idepartmen

order of the apﬂ

]
the applicant sLbured a ¢
and produced it{before t

office on the 23

d may, 1
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been relieved imthe F.N.

the same date,

2. Learhed couns

|

should not be qi
the miscellanecu

respondents segk

ith loncel

licant shpuld not be given effect to.

service in Bangzlore had not

out a discriminatory treatment, . .

b the submission mads by the
‘that the applicant had recently
n preying for reviewing the

him to continue in Bangzlore,

b dispose of the representation

period of 2 weeks from the date of

Mey, 1994 and that pending such

t of the representztion, the transfer
when
bpy of this order of the Tribunal

!
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e authority concernsd in the B&éngalore
94, he was informed that he had

of 19.5.1994 by an order icssued on

@l for the respondent states that

ued the relieving order on the 19th
for them to agive effect to the

8 transfer gorder of the applicant

to". In this regard he referred to

fion filed by him on behalf of the

;pn§of the order of stay passed by

this Tribunal onll
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"After reading the relieving order refused
to take by hand. mMemo sent by Registered
post on 19.5,1994 to the residential address.

sd/- 19.5.1994
KeS+ SARASWATHI
HERD CLERK

Qe also perused the Despatch Register of the gffices of the
Central Weter Commission, Bangalore, which confirms the
despatch of the relieving order by registered posi on
19.5.,1994. Ffrom the above narretion, it is ciear that the
department had issued the relieving order relieving the
applicant with eff;ct from the F.N. of 19.5.1994 and that
the copy of this Tribunal's erder déted 20.5.,1994 uwes
received by the department only on 23.5.1994., In vieuv of

i P

this the order of stay passed by this Tribunal had become

infructuous and we do not want to elaborate any further on this,

3, Be that as it may, ths representation

submitted by the applicant, to which we hzve referred in

our order dated 20.5.1994, was disposed of by the respondents

on the 30th Mey, 1994 vide Annexure-A2, The order is self

contzinsd and is a speaking order. Being fully conscious of
the rule laid down byAtﬁe SUpreme‘Court in Union of India -

& Others Vs. S.L. Abbas (1994 SCC L & S 213) we do not find
that there are any extraneous circumstances for us to overlook

the dispensation given by the Supreme Court and give relief

to the applicant. In fact, this case does not seem to be

covered by the parzmeters laid down by the Supreme Court,

This applicstieon, therefore, fails and accordingly we dismiss it.
’ However, learned counsel for the applicant makes a request
that the department may consider the applicant for retransfer

to B,ngalore should @ vacancy arise in the department in the

|
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near or distant fu#ure. We have nothing to say in the
| !

matter, uwe lseave it to the%debartment to consider this

,J;_¥ - reguest made by the learned counsel. In the circumstances

—”&‘-u'gf this case, we order no cTsts.
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